.

O.A.No0, 408 of 1988,

Smt. Jasjit Kaur

Y

Vs.

Union of India 2 otheps

HON'BLE AJAY JOHRI  A.M.
FON'BLE G.S.SHARMA  J.M.

( By Hon,A.Johri )

Heard Sri P.C.Jhingam counsel for the

applicant, The epplicent is challenging an order
w -

dated 27.4.85 i:;Fdismissing hegi:;rviceiygﬁﬁ The
appellate order dated 21,11.385 by which the appeal
was rejected by the Controller General of Defence
Accounts., The applicant had to move this Tribunal
within one year »f the receipt of the final osrder
i.e. the appellste order dated 21,11.85, This
épplication was moved on 28.3.83 it is thus barred
by limitation, On the point of limitation, the
applicant has said that she could not persue legal
action because she had to &e movezfalong'with her

¥,

husband who is‘member of Central Reserve Police Force

% ceduren

and therefore she could not de ge' ehag apprcprészg
Sfepee regarding the period of limitation, bheﬁﬁs
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G
know thet the limitation was one year aft&ﬁ

ij*
of the final order, It has been said that thh*deﬁg

_ il'l
thus in filing this application is neither delibes: ;g':1

nor wilfull.

rogw.

24 We have heard Sri Jhingam on the point of

s . a/'QML %/ckmmmwmd/
imitation and e not/(mm that the reasons given

- V
Can appropriately covered, the delay in filing this

4

application, The application is barred by limi'f:{;gl ‘ |
1

and is therefore rejected at admission stage,

A o Y,

|
| MEMBER (J) ——HEMBER (A).

E Dt.11th, Jan,,lEBE.
N
ha.
|
i
| =

: gy -
: . gl
¥ X
a J - -
| 3 _rlt - - -
i : | ot < #
i . . 9
- J.!.
F ‘* iy




